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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  W.P.(C) 4954/2021  

 M/S KRISHNA TRADING COMPANY           ..... Petitioner 

    Through: Mr.Karan Sachdev, Advocate. 

    versus 

 UNION OF INDIA  & ORS.        ..... Respondents 
Through: Mr.Devesh Singh, Advocate with 

Mr.Manas Bhatnagar, Advocate. 
 Mr.Zoheb Hossain, Advocate with 

Ms.Tulika Gupta, Advocate for R-
3and4. 

 CORAM: 
 HON'BLE MR. JUSTICE MANMOHAN 
 HON'BLE MR. JUSTICE NAVIN CHAWLA 
   
%   05.01.2022 

O R D E R 

 The petition has been heard by way of video conferencing.  

 Having perused the Status Report filed by the Respondent No.4 as 

well as the correspondence exchanged between GNCTD and Union of India 

(Ministry of Home Affairs), it seems that none of the parties is cognizant of 

the fact that the State Consumer Welfare Fund is a statutory fund which is 

urgently required to be incorporated. Delay in its constitution is a violation 

of the statute and is causing inconvenience to public at large. The stop gap 

arrangements now suggested by GNCTD in its status report is not 

sanctioned by the statute and cannot be countenanced by the Court. 

 At this stage, Mr.Devesh Singh, learned counsel for Respondent No.4 

assures and undertakes to this Court that the State Consumer Welfare Fund 

shall be functional/operational within four weeks. 



 At the request of Mr.Devesh Singh, learned counsel for the 

respondent No.4 adjourned to 22nd

 

 February, 2022. 

 
 
 

       MANMOHAN, J 
 

 
       NAVIN CHAWLA, J 

JANUARY 5, 2022 
TS 
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